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lN THE CENTHAL ADMlNl.STHATIVE THlHUNAL 
PHlNClPAL HENCH 

M.A.No.175/2003 
lN 

O.A.No.85/2003 

This the 22nd day of January,2003 

HOM • BLE Dll. A. VEDAV ALLI • IIEIIBEK ( J ) 

D.P.S.Negi 
H/o C-11/2404 
Vasant Kunj, 
New Uelhi-110070. . .. APPLICANT 

(Hy Advocate .Sh. Jog .Singh and Sh.Halvender 
Singh) 

VEH.SU.S 

Union of India 
Through .Secretary 
Department of Economic Affairs 
North Hlock, 
New Uelhi-110001. 

(Hy Advocate none) 

OHUEH (Oral) 

. . . HESPONUENT 

Learned counsel for the applicant seeks permission to 

withdraw this O.A. No.85/2003 as well as M.A. No.175/2003. 

Permission granted in view of the order passed by the 

responden~ on 20.1.2003 (Annexure A-2 to MA). OA as well as 

MA are dismissed as withdrawn with liberty to file fresh OA, 

if so advised, in accordance with law. 

Order Uastl. 

HH. 

(Dr.A.Vedavalli) 
lle.-ber(J) 


